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O R D E R 

(Virtual Mode) 

 
19.02.2021  We have heard Learned Counsel for both-sides on the 

question of Limitation in filing of the present Appeal. 

 Parties may file brief Written-Submissions, not more than three pages with 

regard to the submissions they have already made before us, within a week. 

 We are reserving the matter for Orders with regard to the Admission of the 

Appeal on the basis of Limitation. 

   

        [Justice A.I.S. Cheema]  

    Member (Judicial) 
 

 
[Justice Anant Bijay Singh] 
              Member (Judicial) 

 

                                        [Kanthi Narahari]  
  Member (Technical) 
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